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ScvUm  of Study Leave Rales
1532. SHRI LILADHAR KOTOKl: 

Will the Minister of FINANCE be 
pleased to state;

(a) whether a Government em
ployee can take one year’s study 
leave at a time, whereas certain 
courses are of two to four years’ 
duration;

(b) whether certain categories of 
staff are finding it difficult to get 
study leave for certain regular courses 
fat the Universities; and

(c) if so, the steps being taken to 
revise the study leave rules and to 
improve the career prospects of lower 
categories of staff?

THE DEPUTY MINISTER IN THE 
MINISTRY OF FINANCE (SHRI
MATI SUSHILA ROHATGI): (a)
The maximum amount of study leave 
which may be granted to a Govern- 
ment servant is ordinarily 12 months 
at a time and 24 months during the 
entire service It is permissible to 
combine with study leave other kinds 
of leave provided the total absence of 
the Government servant from regular 
duties does not exceede 28 months.

(b) and (c). In the absence of de
tails of the categories of staff which 
are reported to be facing difficulties, 
it is not possible to be precise. Study 
leave is. however, a special facility 
given to employees to enable them to 
undergo special courses of study or 
specialised training m professional or 
technical subjects closely connected 
with their sphere Of work. It is not 
granted for prosecution of studies in 
academic or literary subjects leading 
to degree or diploma.




